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NEW INDIA CO-OPERATIVE BANK LTD.
(Multistate Scheduled Bank)

Corporate Office : New India Bhawan, A.V. Nagwekar Marg, Prabhadevi, 
Mumbai – 400025.

NOTICE U/S 13(2) OF SECURITISATION & RECONSTRUCTION OF 
FINANCIAL ASSETS & ENFORCEMENT OF SECURITY INTEREST 

ACT, 2002.

NI/CO/RC/024140110000057/276/2021-2022                  Date : 17.07.2021

To,
1.Mr. Rahul Madanlal  Agrawal                                        ............. Borrower
E/301,Suresh Dubey Villa, Near Achole Talav, Achole Road, Nallasopara (E), 
Dist.Palghar-  401 209.                                     
2.Mr. Ashok Madanlal  Agrawal                                        ............. Surety
E/301,Suresh Dubey Villa, Near Achole Talav, Achole Road, Nallasopara (E), Dist. Palghar 
– 401 209.

Dear Sir,
Ref : Your Housing Loan Account No. 02414011000057 with Virar Branch
1.  M/s. New India Co-operative  Bank Ltd., ( herein after referred to as the Bank) having its 
Branch at Virar   sanctioned Housing Loan facility (hereinafter referred to as the “said 
Credit facility”) of Rs.5,00,000/- (Rupees Five Lakh Only) on the terms and conditions 
contained in the Sanctioned Letter mentioned hereinbelow  to you No.1 and  you No. 2 
have guaranteed repayment of the amount due and payable under the said Credit facility 
with interest, costs, charges and expenses as guarantors.  The details of the Sanctioned 
letter and the Credit facility is as under :

Sanction 
letter No.& 

Date

Loan Account No.

024140110000057

NI/RBC/110/
2016-17 dt. 
18.06.2016

Type of 
facility

Amount outstanding 
Balance

Rs.1,41,868.62

Housing       
Loan                       

Amount 
sanctioned  
(Rs in Lakh)

Future interest

@ 12% p.a. Compounded on monthly rest 
w.e.f. 01.06.2021 and penal interest @2% 

p.a. on simple rate of interest

5.00

Security

2.  You No.1 have created Equitable mortgage charges on the following property, in favour 
of the Bank to secure repayment of the amount due and payable under the said Credit 
facility together with interest, costs, charges and expenses.  You have also deposited  the 
Original title deeds of the property and executed necessary documents to create charge on 
the said property.
The details of the property  mortgaged is as under  :-
Residential Flat No. E/301,Suresh Dubey Villa, Near Achole Talav, Achole 
Road,Nallasopara (E), Dist.Palghar-  401 209.
3.  You Nos. 1 & 2 have defaulted in repayment of the amount due and payable under the 
said Housing Loan in spite of repeated requests and reminders and therefore the account 
has been classified as Non-Performing Asset with the effect from 31.05.2021 as per 
the Guidelines of Reserve Bank of India on IRAC norms.
4.  The outstanding balance amount due and payable to the Bank as on date under the 
aforesaid Housing Loan together with future interest is as under:

5.  You Nos. 1 & 2 are hereby called upon to pay the sum of Rs.1,41,868.62 (Rupees 
One Lakh Forty One Thousand Eight Hundred Sixty Eight & Paise Sixty Two Only) 
together with future interest thereon at the rate mentioned hereinabove within 60 days 
from the date hereof failing which Bank shall take steps for enforcement of security 
interest of the Bank in the mortgaged property mentioned hereinabove under the 
provisions of the SECURITISATION AND RECONSTRUCTION OF FINANCIAL 
ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 which please 
note.
6.  The amount due and payable to the Bank under the said credit facility is secured by 
mortgage over property mentioned hereinabove.  With effect from receipt of the 
aforesaid notice you are directed not to deal with encumber, sale, transfer, assign and / or 
create third party's rights of any nature whatsoever in or upon the said mortgaged 
property or any part thereof.
7.  This notice is without prejudice to the Bank's right to initiate / continue such other 
actions and /or legal proceedings, as it deems fit and necessary under provision of any 
other law. Yours faithfully,

 sd/-  
Authorised Officer

Residential Flat No.E/301,Suresh Dubey Villa, Near 
Achole Talav, Achole Road,Nallasopara (E), 
Dist.Palghar-  401 209.                                     

  

Registered Office : C-6, Road No. 22, MIDC, Andheri (East),
Mumbai-400 093.

CIN No: L18101MH1991PLC059804
Email ID : investor.relations@viporg.com

Website: www.vipclothing.in

NOTICE

In terms of requirements of Section 124(6) of the Companies Act, 2013
read with Investor Education and Protection Fund (IEPF) Authority
(Accounting, Audit, Transfer and Refund) Rules, 2016 (“the Rules”), the
Company is required to transfer the shares, in respect of which the
dividend remains unpaid or unclaimed for a period of seven consequent
years to the IEPF Account established by the Central Government.
A list of such shareholders, who have not encashed their dividends for
seven consecutive years and whose shares are therefore liable for
transfer to the IEPF Account, is displayed on the website of the
Company www.vipclothing.in
The Company has sent individual communication through its RTA to the
concerned shareholders whose shares are liable to be transferred to
IEPF Account as per the said Rules for taking appropriate action and
submitting requisite documents to claim the shares and unclaimed
dividend amount(s) before its credit to IEPF Account. Shareholders are
requested to forward the requisite documents as mentioned in said
communication to the Company’s Registrar and Share Transfer Agent,
to claim the shares and unclaimed dividend amount(s). Notice is hereby
given that in the absence of receipt of a valid claim by the shareholder,
the Company would be transferring the said shares to IEPF Account
without further notice in accordance with the requirement of said Rules.
Please note that no claim shall lie against the Company in respect of
unclaimed dividend amount and shares transferred to IEPF pursuant to
the said Rules. Please note that, upon such transfer, shareholders can
claim the transferred shares along with dividends from the IEPF, for
which details are available at www.iepf.gov.in
For any information/clarifications on this matter, concerned
shareholders may write to the Company at investor.relations@
viporg.com or contact the Company’s Registrar and Transfer Agent i.e.
M/s. LinkIntime India Private Limited at C 101, 247 Park, L B S Marg,
Vikhroli West, Mumbai-400 083, Tel. No. : + 91 22 49186000, Fax : +91
22 49186060, Email : rnt.helpdest@linkintime.co.in

For VIP Clothing Limited
Sd/-

Place : Mumbai Archana Mungunti
Date : August 05, 2021 Company Secretary

(Membership No. : A-31071)

VIP Clothing Limited

Transfer of shares to Investor Education and Protection Fund
(IEPF) Authority

Rameshwar Media

 

  

All Concerned having
interest

This is to inform/notice you that
my Client MRS. GRISHMA
VISHAL KAMBLE, is wish to get
transferred below mentioned
Room premises in her name from
the name of original tenant SHRI
SHANKARLAL SANDHIDAS
PATEL. If any person/s, bank,
society or company to submit your
claims, rights, objections if any in
respect of the below mentioned
premises at my below address or
at the address of The
Administrative Officer (Estate), 'F'
North Ward Office, Bhau Daji
Road, Matunga, Mumbai-400 019
within 14 days from this notice,
failing which, any claim/s, shall be
considered as waived off/
abandoned/given up or
surrendered.

Description of the Property
Room No. 15, 3rd Floor, Building
No. 28, 224RT, Sahakar Nagar,
Naigaon Cross Road, Wadala,
Mumbai-400 031.

Sd/-
Adv. Sujata R. Babar

Add : 13, Gohartaj Building,
221, Dr. B. A. Road, Hindmata,

Dadar (E), Mumbai-400 014
Cell : 9821161302


